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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

NEW DELHI

OA NO. 1417 OF 2001

MA No.1231/2001
NEW DELHI THIS THE 1st DAY OF JUNE,2001.

HON'BLE SHRI KULDIP SINGH, MEMBER(J)

1 . ShrShri R.P.Bajaj, S/o Late
Shri Govind Ram Bajaj,
M—186, V T kas Pu ri New
Delhi-110018.

Shri B.L.Pas r i j a S/o Shri
Charnan Lai Ilnd, C—57,

Nehru Nagar Ghaziabad U.P.

Sh r i NaV i n Ch ande r S/o
Shri J.P. Bhatnagar, A/E-3,
Block Ilnd A,Nehru Nagar,

Ghaziabad U.P.

Sh. Bipan Kumar S/o Shri
Kr i shan Kumar Kathur i a
201/B, Ward No.2, Mehro1i ,
De1h i .

onr I n. R. rtriUJa o/u

Late Shri Hem Raj Ahuja,
B-2/58-D, Lawrence Road,

Shri B.P.Gand h i S/o Shri
Budh Dass Gandhi , WZ-56 A,
Jakhand Extension, Tilak
Nagar, Delhi-1100001

(By Advocate: Shri Sanjay Rastogi)

VERSUS

. App 1 i (jan Lti

1 au V o . u I IN . c . I . u I

Delhi, Through Chief
Secretary,5, Sham Nath
Marg, De1h i.

Principal Secretary,
(Finance), Govt. of NCT
ui Dttlri i , o, onaiii NtiLri

Marg, Delhi.

Principal Controller of
Accounts, Gokhle Marg,
r\ — 1 I- J

ueIn > .

Commissioner of Sales Tax,

Govt. of NCT of Delhi,
Bi kr i kar Bhawan

Sachivalaya, I.P. Estate,
New Delhi 110002.
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O R D E R(ORAL)

By Hon'ble Kuldip Singh, Member(J)

This OA has been filed by the applicants under

Section 13 of the Administrative Tribunals Act 1385

whereby they are assailing to declare the action of

the respondents as illegal for not fixing the pay and

lUrtrief fiuu alluwing their dUe l injrementti which

being arbitrary, discriminatory, illegal and against

urie rules. Learned Counsel for the applicants prayed

that a direction be. issued to the respondents to fix

L.rie pay iji trie appi iuantie ariu also allow due

increments, as already allowed by this Hon'ble

Tribunal in OA Nos.1316/33 & 2011/33 dated 13.5.2000.

to. similarly situated persons.

Heard, the learned counsel for the applicants

and perused the material available on the record.

Even though the applicants allegedly made the

representation dated 18.1.2001 (Annexure A-4) for

fixation of pay and due allowances with effect from

1 . 1.133D but ti11 same has not been disposed of as

yet, so considering the said order dated 13.5.2000 of

Lrie Tr i bunal , this OA can be disposed of with a

u I f mjLi luri Liu Lihti r tssispondents to consider the

r ep r fcjtsfcjf I oa L. I uii arid paats a detailed and Speaking order.

If the applicants are still aggrieved after the

uisposal of their representation thereafter they will

be at liberty to file a fresh OA. No. cost.

(Kuldfip Singh)
Member(J)

Mahesh


